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The Goa Sﬁ%&ho’:mmisﬁﬁnl for Banléwa}'ﬂ Elass’es |

' @Amendmen{) Bill 1393
- (Bill: N% 39%95 1993}

K T

C?iasmtf the Gou State Commi
ses Act, 1998,

N Be 1t eng@ted " the . Legislatwe Assembly of Gng o

po e TR i e s ot AR AR e

in the Fgrty-fg h Yea,r of the Regubhg‘ gf Inﬁ;a.

o s follows; —

1. Short title and commencement. — (1) Pt Aot
. may he called the Goa State Commission. for B&ck-
Uward Classes’ (Amendment‘) “Act, 1993:

@2)rn shall come. inta. foreg at. gnce

Amendment of seetion: 8 ~Tm clause: Iaﬁ of
sub-sectnon (2) of section 3 of the Goa State
' Comm1ss1o;1 for Ba.ckwgrd Classes Act, 1993 (Goa
Act 13 of 1993), for the: wordy “& person: eﬁg1b1e

for-such appointment”, the words “a .wha is

qualified to be appointed as & Judge of a High Court :

or as a Dlstnct Judge” shall be substltuted } '
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AR Sj'afemen’r of ‘Objects: and Reasons

- Clause (a) of sub-section (2) of Section 3 of the
Goa State Commission for Backward Classes Act,
1993 invests power on-the: Government to nomlna.te
a Chairperson amongst a person who is or has been
a Judge of a High Court-or Distriet Judge or a
person eligible for such -appointment. Therefore, a
person to be appointed a Chairperson is required to
fulfill certain eligibility test as laid down under law
a8 a result, certain difficulties are encountered. by
the Government for appointing ‘a chairperson of the
Commission. . To circumvent the aforesaid difficul-
ties, it."is proposed to effect an amendment to
*‘clause (a) of sub-séction (2) of section 3 of the Act;
by subst1tutmg the Word “quahﬁed” fm the word
“ehglble”/*\ )

Th1s B1ll seeks to ach1eve the a,bove obJect

“*" Finanicial Memorandum = = -
a Nb‘"-‘ 'fina"ncié;l implica;tioné are finvol‘ve'd in 'this' Bill.

q Memorandum Regardmg Delega*l'ed Legnslahon»

No delegated leglslatlon xs env1saged m thlﬂj ;.

Panaj, - PANDURANG D. RAUT

27Tth October, 1993. Minigter for

‘ , : Social Welfare.
Assembly Hall, ASHOK B. ULMAN

" Panaji, : - Secretary to the Legislative

12th November, 1993. ~ Assembly of Goa.
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 (Amnexure fo Bil No. 33 of 1993}

The Goa State Commxssion for Backward C!asses
(Amendment) Bill, 1993
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- The Goa State Commisslon for Backward Classes Act, 1993
- (Act No. 18 of 1993) ' -
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- 3. Constatutlon of the State Commisswn for Backward
Classes, — (1) The State Government shall constitute.a body
to be known as the State Commission for Backward Classes

. to exercise the powers conferred on, and to perform ‘the
functions assigned to it under tlus A.ct

(2) 'I'he Commission sha.u consist of the fo]lowmg Members . -

nomina.ted by the State Government: —.

(a) a Chairperson, who is or has been a Judge of a High
Court or District Judge or a person eligible for such
‘appointment;

(b) a socia.l scientist;

(¢) two persons, who have specia.l knowledge in matters
« . ' relating to backward classes; and

(d) a Member-Secretary, who is or has been an Officer
of the State Government in the rank of a Secretary or
: above, {o the Govemment

Assembly Hall, ASHOK B, ULMAN

Panaji, Secreta.ry to the Leg"lslative
12th November, 1993. Assembly of Goa. -
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